
E-FIR No.2861/2020
PS  Mukherjee Nagar
U/s  379/411/34 IPC
STATE Vs Saurabh

02.06.2020

Present: Ld. APP for State.

Sh.Vijay  Kumar  Singh,  Ld.  Counsel  for  the  accused

through Video Conferencing.

It  is  submitted  by  Ld.  Counsel  for  the  accused  that

accused was granted interim bail on 24.05.2020 for 30 days. However,

accused is in Judicial custody in Gautam Budh Nagar(Noida) Jail. It is

further  stated  by  Ld.  Counsel  for  accused  that  Ld.  Duty  MM  on

28.05.2020  directed  the  Ahlmad  to  sent  the  release  order  to  the

relevant  Jail  Superintendent  but  however,  sections  were  not

mentioned in the release order. Therefore, the accused could not be

released. 

Therefore, Ahlmad is directed to sent  the release order

mentioning all  the details and copy of order dated 24.05.2020 to the

relevant Jail Superintendent. 

Accordingly, application stands disposed off.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for

accused electronic means.

     (Mayank Goel)
Duty MM-: North:Rohini
         02.06.2020



FIR No. 225/20
PS SP Badli 
U/s 279/337/304-A IPC
STATE Vs Sachin Gupta

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant alongwith applicant.

IO ASI Vinod Kumar in person.

This is the application filed on behalf of the applicant for his bail

u/s 436 Cr.P.C.

It is stated by Ld. Counsel for applicant that applicant was driving

the Ertiga car bearing no.DL-3CCF-1693 on 01.04.2020 and was going to his

factory alongwith his 19 years old son Sh. Akarsh Gupta, when the incident took

place.

Report filed by IO perused.

It is stated by IO that applicant was not driving the car at the time

of accident rather his son Akarsh Gupta was driving the car. Moreover, he has

issued notice u/s  133 MV Act  to  the applicant  to  produce the driver  of  the

vehicle who was driving the vehicle at the time of incident. 

It is stated by Ld. APP for the State that as per applicant, he was

driving the car but as per IO,  the applicant was not driving the car at the time of

incident. 

Considering  the  above  facts  and  circumstances,  the  present

application is infructuous as as per IO, the applicant was not driving the car,

therefore, there is no apprehension to the applicant. Accordingly, the application

stands disposed off.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

electronic means.

(Mayank Goel)
     Duty MM-: North:Rohini
                  02.06.2020



FIR No. 193/17

PS  Mahendra Park 
U/s  411 IPC
STATE Vs  Sheikh Abbas @ Abbas

02.06.2020

This  is  an  application  filed  for  grant  of  bail  on  behalf  of
applicant/accused Sheikh Abbas @ Abbas.

Present: Ld. APP for State.

Ld.  Counsel  for  applicant/accused  through  Video

Conferencing.

Report filed by IO perused. It is stated by IO that he

need some time to file the proper report as he is not having the

case file. 

Put up for report on 03.06.2020.

   

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 142/2020
PS  Narela Industrial Area 
U/s  392/34 IPC
STATE Vs Rajender

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Rajender.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 15.03.2020 and

investigation  has  been  completed  and  chargesheet  has  been

filed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.20,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;



::2::

2. That he shall maintain social distancing at public places in

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

through electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 76/2020
PS Mukherjee Nagar
U/s 356/379/34/411 IPC 
STATE Vs Sagar And Ors 

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Sagar. 

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 31.01.2020  and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused   be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.20,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 360/20
PS SP Badli
U/s 33 Delhi Excise Act 
STATE Vs Bablu Singh

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Bablu Singh.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 28.05.2020 and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused   be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.50,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 85/20
PS Bhalaswa Dairy
U/s 380/457/34 IPC 
STATE Vs Santosh 

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This  is  the  application  for  grant  of  bail  u/s  437  Cr.P.C

moved on behalf of accused/applicant Santosh.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty. 

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 12.02.2020 and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused   be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.15,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



e-FIR No.24510/19
PS Prashant Vihar
U/s 379/411 IPC 
STATE Vs Subhash Bahadur @ Upender 

02.06.2020
Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This  is  the  application  for  grant  of  bail  u/s  437  Cr.P.C

moved  on  behalf  of  accused/applicant  Subhash  Bahadur  @

Upender.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty. 

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 09.01.2020 and

investigation  has  been  completed  and  chargesheet  has  been

filed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.20,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant



    ::2::

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No.246/2020
PS Shahbad Dairy
U/s 33 Delhi Excise Act 
STATE Vs Gurdeep Singh

02.06.2020
Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This  is  the  application  for  grant  of  bail  u/s  437  Cr.P.C

moved on behalf of accused/applicant Gurdeep Singh.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty. 

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 29.05.2020 and he

is the only sole bread earner of his family. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.30,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant



    ::2::

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No.0007/2020
PS Bhalaswa Dairy 
U/s  452/392/34  IPC 
STATE Vs Rupak @ Lalla 

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This  is  the  application  for  grant  of  bail  u/s  437  Cr.P.C

moved on behalf of accused/applicant Rupak @ Lalla.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty. 

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 16.01.2020 and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.30,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant



    ::2::

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No.0034/2020
PS Bhalaswa Dairy 
U/s  25/54/59 Arms Act 
STATE Vs Rupak @ Lalla 

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This  is  the  application  for  grant  of  bail  u/s  437  Cr.P.C

moved on behalf of accused/applicant Rupak @ Lalla.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty. 

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 16.01.2020 and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.25,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant



    ::2::

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



e-FIR No. 27/2019
PS Prashant Vihar
U/s 379/411  IPC
STATE Vs Amit Kumar

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Amit Kumar.

Arguments in the present case are heard through VC.

Reply  called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 22.10.2019 and investigation has been

completed and chargesheet has been filed in the present  case.  It  is  further

stated by Ld. Counsel for accused that accused has no previous involvement. 

In  view  of  above  facts  and  circumstances  and  taking  into

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused Amit

Kumar is granted interim bail of 45 days on furnishing personal bond in the sum

of Rs.30,000/- to the satisfaction of Duty MM Concerned/Jail  Superintendent

The  applicant/accused  is  directed  to  keep  his  mobile  phone  on  during  the

period of interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

electronic means.

(Mayank Goel)
    Duty MM-: North:Rohini

         02.06.2020



e-FIR No. 000263/20
PS KN Katju Marg 
U/s 379/411  IPC
STATE Vs Lalit @ Lucky

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Lalit @ Lucky.

Arguments in the present case are heard through VC.

Reply  called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 05.05.2020 and investigation has been

completed in the present case.  

In  view  of  above  facts  and  circumstances  and  taking  into

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused Lalit

@ Lucky is granted interim bail of 45 days on furnishing personal bond in the

sum  of  Rs.10,000/-  to  the  satisfaction  of  Duty  MM  Concerned/Jail

Superintendent. The applicant/accused is directed to keep his mobile phone on

during the period of interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

electronic means.

(Mayank Goel)
    Duty MM-: North:Rohini

         02.06.2020



e-FIR No. 496/19
PS Mahendra Park 
U/s 379/411  IPC
STATE Vs Amit Kumar

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Amit Kumar.

Arguments in the present case are heard through VC.

Reply  called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 22.10.2019 and investigation has been

completed and chargesheet has been filed in the present  case.  It  is  further

stated by Ld. Counsel for accused that accused has no previous involvement. 

In  view  of  above  facts  and  circumstances  and  taking  into

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused Amit

Kumar is granted interim bail of 45 days on furnishing personal bond in the sum

of Rs.25,000/- to the satisfaction of Duty MM Concerned/ Jail Superintendent.

The  applicant/accused  is  directed  to  keep  his  mobile  phone  on  during  the

period of interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

electronic means.

(Mayank Goel)
    Duty MM-: North:Rohini

         02.06.2020



CC No. 9989/16
PS  KNK Marg 

02.06.2020

Present: Ld. Counsel for the applicant/accused through VC.

Ld.  Duty  MM vide  order  dated  30.05.2020 directed

the Ahlmad to produce the file before the concerned Duty MM on

02.06.2020. However, same are not produced.

Put  up  with  case  files  on  04.06.2020 before  the

concerned Duty MM.    

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 34260/18
PS Narela 
U/s 379 IPC 
STATE Vs Waseem Qureshi

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for the applicant/accused through Video 

Conferencing.

Jail Superintendent is directed to furshid the report 

why accused could not be release.

Put up on 03.06.2020.   

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 624/19
PS NIA 
U/s 356/379/411/34 IPC 
STATE Vs  Gulab

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for the applicant/accused through Video 

Conferencing.

It is informed by Naib Court that IO is on leave. 

IO/SHO concerned is directed to file the same on 

03.06.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 350/2020
PS  SP Badli 
U/s 279/337 IPC 
STATE Vs Hardesh Kumar 

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for the applicant/accused through Video 

Conferencing.

Reply not filed by IO.

IO/SHO concerned is directed to file the same on 

04.06.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 28/2015
PS  Jahangirpuri
U/s  392/411/34 IPC 
STATE Vs Sheikh Abbas @ Abbas etc 

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for the applicant/accused through Video 

Conferencing.

Concerned Ahlmad is directed to put up the file on 

09.06.2020.   

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 46/2020
PS JAhangirpuri
U/s  380/457/411/34 IPC 
STATE Vs Vishnu

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Vishnu.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 29.01.2020 he is

the only sole bread earner of his family and it is further submitted

that investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.30,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;



    ::2::

2. That he shall maintain social distancing at public places in

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 241/2020
PS  Alipur
U/s 457/380/411/34 IPC 
STATE Vs Madan Pal

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Madan Pal.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 29.05.2020 and he

is the only sole bread earner of his family and investigation has

been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.30,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;



::2:

2. That he shall maintain social distancing at public places in:

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.

   

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 241/2020
PS Alipur
U/s  457/380/411/34 IPC
STATE Vs  Rupesh etc

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Rupesh.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 29.05.2020 and he

is the only sole bread earner of his family and investigation has

been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused   be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.30,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;



::2::

2. That he shall maintain social distancing at public places in

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



e-FIR No. 005645/20
PS  NIA 
U/s  379/411 IPC 
STATE Vs   Rajesh 

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Rajesh.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 02.03.2020 and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused   be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.30,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 34/19
PS Prashant Vihar
U/s420/34 IPC 
STATE Vs Sartaj Ali 

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of extension of interim bail 

for 45 days moved on behalf of accused/applicant Sartaj Ali.

Arguments in the present case are heard through VC.

In the present case accused was granted interim bail for

45 days by Duty MM vide order dated 20.04.2020. 

Considering the facts and circumstances, application for

interim bail for 45 days is allowed and same be extended. 

Accordingly, application stands disposed off.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for

accused electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 69/20
PS KNK Marg 
U/s 323/324/326/34 IPC 

02.06.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Sahil Gill and Sagar Gill @ Prince are stated

to be on anticipatory bail by Ld. Session Court but not present

today.

Put up for consideration on 23.11.2020.

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 27/20
PS KNK Marg 
U/s341/323/506/34 IPC

02.06.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused  Honey  Sharma  and  Sanjay  Kumar  are

stated to be on police bail but not present today.

Put up for consideration on 19.10.2020.

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 120/20
PS KNK Marg 
U/s 188 IPC & 3  Epedemic Diseased Act & 25 Arms Act 

02.06.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Vikash is stated to be on Court bail but not 

present today.

Put up for consideration on  12.10.2020.

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 399/19
PS KNK Marg 
U/s 411 IPC

02.06.2020

Fresh charge-sheet filed by IO. 

Present: Ld. APP for State.

Accused Naresh Saini is stated to be on court bail but

not present today.

Put up for consideration on 05.10.2020.   

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No.40/20
PS KNK Marg 
U/s 363 IPC

02.06.2020

Fresh cancellation report filed by IO. 

Present: Ld. APP for State.

Put up for consideration on 23.11.2020. 

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No.381/19
PS KNK Marg 
U/s 363 IPC

02.06.2020

Fresh cancellation report filed by IO. 

Present: Ld. APP for State.

Put up for consideration on 23.11.2020. 

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No.18/20
PS KNK Marg 
U/s 363 IPC

02.06.2020

Fresh cancellation report filed by IO. 

Present: Ld. APP for State.

Put up for consideration on 23.11.2020. 

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No.59/20
PS KNK Marg 
U/s 363 IPC

02.06.2020

Fresh cancellation report filed by IO. 

Present: Ld. APP for State.

Put up for consideration on 23.11.2020. 

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020



FIR No. 477/2019
PS Narela
U/s  387/34 IPC 
STATE Vs Dinesh

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for the applicant through Video 

Conferencing.

An application for grant of interim bail has been 

moved on behalf of applicant/accused.

It is stated by Ld. Counsel for the applicant/accused 

that accused was released on interim bail for 45 days, which is 

further extended by Hon'ble High Court of Delhi and requested to

adjourned the matter.

Request allowed.

At request, put up on 20.06.2020. 

(Mayank Goel)
Duty MM-: North:Rohini

         02.06.2020


